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BEFORE THE NATIONAL GREEN TRIBUNAL., CENTRAL
ZONAL BENCH, BHOPAL (M.P.)

Execution Petition 2 of 2020
IN

Original Application No. 88/2015

IN THE MATTER OF:

Babu Lal Jajoo ...Applicant
Versus

State of Rajasthan & Anr. ... Respondents

REPLY ON BEHALF OF RESPONDENT NOQ. 2 / JINDAL SAW

LIMITED

PRELIMINARY SUBMISSIONS:

1. At the outset, it is also humbly submitted that all the
averments/allegations made in the instant petition are denied and
disputed by the answering Respondent No. 2, save and except what
are matter of record or specifically beén admitted herein. Mere non-

traversal of any averment of the Petitioner must not be treated as an
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admission on the part of the answering Respondent No.2, until and
unless the same has specifically been admitted by the answering
respondent No.2.

2. That the contents of the Petition under Reply, to the extent they are
inconsistent with the submissions made hereinafter in this Reply,

are incorrect and are denied.

PRELIMINARY OBJECTIONS:

3. By way of the instant reply, the answering Respondent No.2
submits that the instant Petition is not maintainable and is liable to
be dismissed at the threshold.

4. That the answering Respondent No.2 submits that although several
reliefs have been prayed for by the Petitioner / Applicant in the
present Petition, however, there exists no cause of action which
entitles the Petitioner to such reliefs. On perusal of the reliefs, it is
further submitted that none of the reliefs sought by the Petitioner
are tenable under law. It is also submitted that upon careful
examination of the alleged facts it is apparent that the present
execution Petition is just a colorable device to misuse the power and
abuse the process of law to harass and trouble the answering

Respondent No. 2 i.e. M/s Jindal Saw Limited. Hence any Petition
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crafted on the basis of surmises, conjecture, presuppositions and
bald allegations cannot be allowed to sustain as it amounts to abuse
of the process of justice.

. That the Petitioner has approached this Hon’ble Tribunal with
ulterior motives which is evident from the fact that the Petitioners
have approached this Hon’ble Tribunal by manufacturing a
frivolous and baseless cause of action, which in law and fact does
not exist. That such abuse of the process of law shall not be
permitted and the present petition shall be rejected with exemplary
cost because the present petition has been filed to be used as a tool
to further their personal ill motives, which must also not be allowed
under any circumstance.

. That the answering Respondent No.2 submits that thé wide
jurisdiction of the Hon’ble Tribunal should not become a source of
abuse of the process of law by the disgruntled litigant. Careful
exercise is also necessary to ensure that the litigation is genuine, not
motivated by extraneous considerations and imposes an obligation
upon the litigant to disclose the true facts and approach the court
with clean hands. Thus invoking the aforesaid principles, if the

allegations made in the Petition are tested on the above mentioned
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touchstones, then it fails miserably. Hence, the present petition is

liable to be dismissed at the very outset with exemplary cost.

Para-wise Reply on merit:

7. That the contents of Para no. 1 need no reply, however anything
contrary to the records are denied.

8. That the contents of Para no. 2 need no reply, however anything
contrary to the records are denied.

9. That the contents of Para no. 3 are wrong, false and denied, save
and except the contents of the order dated 11.09.2017 and
22.01.2018 which is a matter of record. It is specifically denied that
the answering Respondent has wilfully defied the directions
contained in the Order dated 11.09.2017 and 22.01.2018 passed by
this Hon’ble Tribunal in O.A. No. 88 of 2015 — Babulal Jajoo vs.
State of Rajasthan & Ors.

10. That the contents of Para no. 4.1 need no reply to the extent same is
a matter of record. However any submissions made by the Petitioner
which is contrary to the records are denied in its entirety as the same

is completely wrong and false.
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That the contents of Para no. 4.2 need no reply to the extent same is
a matter of record. However, any: submissions made by the
Petitioner which is contrary to the records are denied in its entirety
as the same is completely wrong and false. For the purpose of
reference, the relevant part of the Order dated 11.09.2017 regarding
directions for plantation has been reproduced herein-below:
“It was suggested by the Ld. Counsel for the Applicant that
the Collector may be directed in consultation with the Forest
Department as well as with the Applicant to identify the areas
where such plantation can be safely carried out and where
the possibility of these trees being cut in future would not be
there. In the event of such land being either allotted or which
are capable of being allotted it was suggested that the river
fromt of the River Kothari be taken up for tree plantation. We
would direct that the copy of this order shall be given to the
Collector by the Learned Counsel for the State and the
Collector in consultation with the Forest Department and the
Applicant would identify such area which would always
remain as the green belt and not liable to be allotted for any

such purposes where the trees are required to be cut.”
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That the contents of Para no. 4.3 are wrong, false and hence
denied. It is denied that Respondent no. 2 Company has defied
the order of the Hon’ble Tribunal in this regard and has not
completed the works of plantation of the trees to this date and
therefore, has flouted the directions of this Hon’ble Tribunal. It
is submitted that after the issuance of order dated 11.09.2017 by
the Ld. Tribunal, the answering Respondent entered into an
agreement dated 26.09.2017 for carrying out the plantation of
10,000 trees. The area of the land taken under lease was 100
Bighas. That the land parcel was also inspected and visited by
the officials of the Forest Department and was found to be
appropriate. In this regard, the office of the Assistant
Conservator of Forests issued a letter bearing reference no. 134
dated 13.10.2017 wherein it was affirmed that the land selected
by Respondent no.2 for taking'.l:ip the plantation work was
appropriate for the reason that it was only at a distance of 500
meters from the Plant and there was a very negligible possibility
of any road construction, acquisition or any other Govt.

programs to be executed on the said piece of land, so there
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existed very less possibility of trees being cut in any near future.
Accordingly, 5100 plants out of 10,000 plants had been planted
on the abovementioned 100 bighaé of land. Whereas the pending
work of plantation was to be completed in a phased wise manner
by the end of February® 2018. That the said fact was affirmed by
the Respondent no.l in its Compliance Affidavit dated
21.11.2017 clearly stating that the plantations were surviving in
good condition.

Thereafter the Petitioner issued another letter bearing
reference no. JSL/BHL/2018/1721 dated 03.01.2018 addressed
to the Collector, Bhilwara stating that compliance of the Hon’ble
NGT’s order dated 11.09.2017 has been fulfilled and 10,000
trees have been planted. The details of plantations made were
also provided. Thus, the allegation made by the Petitioner that
the Respondent no.2 has not completed the work of plantation of
trees and has flouted the directions of this Hon’ble Court is
absolutely wrong, false and hence denied. It is therefore, most
respectfully prayed that the instant petition filed by the Petitioner

must be rejected with heavy costs.
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Copy of the Agreement dated 26.09.2017 has been

annexed hereto as Annexure — R2/1.

Copy of the letter bearing reference no. 134 dated
13.10.2017 issued by the office of the Assistant
Conservator of Forests has been annexed hereto as

Annexure — R2/2.

Copy of the Compliance Affidavit dated
21.11.2017 filed by the Respondent no.1 has been

annexed hereto as Annexure — R2/3.

Copy of the letter bearing reference no.
JSL/BHL/2018/1721 dated 03.01.2018 addressed
to the Collector, Bhilwara stating that compliance
of the Hon’ble NGT’s order dated 11.09.2017 has
been fulfilled and 10,000 trees have been planted

has been annexed hereto as Annexure — R2/4,

Copy of the photographs of the plantation work
done by Respondent no.2 has been annexed hereto

as Annexure — R2/5,
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That the contents of Para no. 4.4 need no reply to the extent the
same are a matter of record. However any submissions made by
the Petitioner which is contrary to the records are denied in its
entirety.

That the contents of Para no. 4.5 are wrong, false and hence
denied. It is specifically denied that no work as directed by the
order of the Hon’ble Tribunal has been carried out by the
Respondent No. 2 Company and thousands of stray cattle are
still on the streets, everywhere to be found, thereby causing
nuisance all over the city of Bhilwara. It 1s submitted that in
respect of the Gowshala, Hon’ble NGT had directed the
Collector and the Municipal Aﬁtﬁorities of Bhilwara to look
after its management. Further the Ld. Tribunal had aiso directed
that administration and management of Gowshala could be taken
up under the CSR Activity of Respondent no.2 company. It is
submiftted that the Respondent no.2 had stated that it was
regularly distributing fodder at different locations to the cattle of
local villagers falling in the mining lease area. That the said fact
was also affirmed by the Respondent no.1 m its Compliance

Affidavit dated 21.11.2017 clearly stating that the Respondent
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n0.2 has made a Fodder Distribution place near Samodi Pond in
about 18 Bighas of land falling in the Mining Lease area and
distributing about 10-12 quintal fodder daily for the cattle of
villagers of affected area in the mining lease. It was also affirmed
that about 150-200 cows of nearby villages were gathered daily
for feeding. Hence, the Petitioner has wrongfully and
maliciously made the allegation that no work as directed by the
order of the Hon’ble Tribunal has been carried out by the
Respondent No.2 Company. It is further pertinent to mention
that in the para under reply, Petitioner has alleged that it gave
repeated reminders to the District Collector, Bhilwara and there
are reported incidents of people getting physically hurt by stray
cattle. However, to support these contentions Petitioner hasn’t
attached any document to corroborate any of its allegations.
Therefore, it is once again most respectfully prayed that the
instant petition filed by the Petitioner is liable to be rejected with

heavy costs.
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Copy of several work orders issued for supply of fodder

has been annexed hereto and marked as Annexure R2/6

(Collectively).
That the contents of Para no. 4.6 are wrong, false and hence
denied save and except that is a matter of record. It is specifically
denied that in terms of Section 26, Respondent no.2 is liable to
be punished with imprisonment which may extend to three years
or a penalty to the tune of Rs. 10 Crores, as alleged. It is humbly
submitted that the Respondent no.2 has complied with the
directions of the Hon’ble Tribunal both in letter and spirir. Thus,
there is no cause of action or non-compliance committed by the
answering Respondent. Hence, the present petition is liable to be
dismissed with exemplary cost.
That the contents of Para no. 4.7 are wrong, false and hence
denied save and except that is a matter of record. Regarding the
allegations against the Government Officials are denied for want
of knowledge. It is further stated that the submissions made in
the preceding paras clearly establish that answering Respondent
no. 2 after coordinating and informing with the Government

departments has complied with the orders of the Ld. Tribunal
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and the allegations made in the petition under reply are
absolutely baseless and frivolous. That the submission made,
and the documents relied upon in the preceding paras are
reiterated however the same is not being reproduced herein for
the sake of brevity.

That the contents of Para no. 5 are wrong, false and hence denied
save and except that 1s a matter of record. It is a matter of record
that vide order dated 22.01.2018, the Hon’ble Tribunal disposed
of the instant Original Application whereby the Respondent no.2
had undertaken to establish STP by June, 2020. In this context
the Answering Respondent submits the following:

a. that even prior to issuance of order dated
22.01.2018, on 04.08.2017 an agreement was
executed between the Nagar Parishad, Bhilwara
and the Respondent wherein it was recorded that in
compliance to the order passed in OA No. 88/2015
pending before the Hon’ble National Green
Tribunal, the State Government has issued order
dated 08.05.2017 vide which 8 Bighas land

situated in Araji no. 338, Village — Kuwada was
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allotted to Jindal Saw Limited, at no cost, for
establishment of STP. Copy of the Agreement
dated 04.08.2017 has been annexed hereto and
marked as Annexure R2/7.
. That thereafter on 10.10.2017, the Nagar Parishad,
Bhilwara handed over the physical possession of
the allotted land admeasuring 8 Bighas land
situated in Araji no. 338, Village — Kuwada and the
said fact was recorded in a letter bearing reference
..2017-18/17128-32 dated 10.10.2017 issued by
the Office of Nagar Parishad, Bhilwara. Copy of
the letter dated 10.10.2017 has been annexed
hereto and marked as Annexure R2/8.
. That pursuant to the physical handing over the
land, the Respondent on 28.10.2017 addressed a
letter to the Commissioner, Nagar Parishad
Bhilwara stating that in terms of NGT, Bhopal’s
order, & Bighas has been allotted to JSAW on

20.05.2017 out of Khasra no. 338 in village

Kuwada, free of cost, for setting up a 10 MLD STP
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Plant. In this regard an Agreement dated
04.08.2017 was also executed between the
answering Respondent and the Nagar Parishad,
Bhilwara and the physical possession of the said
land was handed over on 10.10.2017. So, in order
to procure an access/passage to reach to the allotted
land, under this letter, the answering Respondent
requested the Corgmissioner, Nagar Parishad,
Bhilwara to demarcate a road of 30 ft. width from
Kota Bypass. In this regard, the answering
Respondent also requested the addressee to
provide a trace map so that the exact position of
land can be evaluated and the wire fencing or
boundary walling can be done. Copy of the letter
dated 28.10.2017 has been annexed hereto and
marked as Annexure R2/9.
. That in terms of the request for demarcation made
by the answering Respondent, on 21.11.2017 the
office of the Superintendent Mining Engineer

wrote to Commissioner, Nagar Parishad stating
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after the inspection of the land on 18.11.2017, it
was communicated that road/passage to the
allotted land is not available and it was requested
that the passage to the allotted land be provided to
the Respondent. Copy of the letter dated
21.11.2017 has been annexed hereto and marked as
Annexure R2/10.

. That thereafter the answering Respondent issued
many letters, reminders on 20.12.2017,
23.01.2018, 16.02.2018, 16.03.2018, 16.04.2018,
26.05.2018, 28.06.2018, 31.07.2018, 31.08.2018,
01.10.2018, 15.11.2018, 15.12.2018, 20.01.2019,
01.03.2019, 25.04.2019, 28.05.2019, 27.07.2019,
29.08.2019, 04.10.2019, 08.11.2019, 08.01.2020,
15.02.2020 and 19.10.2020 to the Nagar Parishad,
Bhilwara to take necessary steps for demarcation
of 30 ft. road from Kota bypass road to the allotted
land for STP. So that the passage to the STP can be
provided, only after.which the STP work can be

completed. Thus, there is no dereliction in
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compliance committed by the answering
Respondent and it is therefore, most humbly
prayed that the present petition may be dismissed
with heavy costs. Copy of the letters dated
21.11.2017 — 19.10.2020 have been annexed
hereto and marked as Annexure R2/11
(Collectively).
That the contents of Para no. 6 are wrong, false and hence
denied.
That the contents of Para no. 7 need no reply, however any
submissions made by the Petitioner which is contrary to the
records are denied in its entirety as the same is completely wrong
and false.
That the contents of Para no. 8 need no reply, however any
submissions made by the Petitioner which is contrary to the
records are denied in its entirety as the same is completely wrong
and false.
That the contents of Para no. 9 are wrong, false and hence denied
in its entirety.

REPLY TO PRAYER CLAUSE
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That the contenisl of Prayer are wrong, fﬁise and deniéd. Also in light of the
preceding facts and circumstances, the Petitioner is neither entitled to any
relief és prayed for. It is also submitted that the Petitioner is not entitled to any
relief as prayed for, as the present petition is based on fallacious grounds and
hence, not maintainable. It is, therefore, most fhumbly prayed that the reply to
the execution petition may kindly be taken on record, accepied and the
execution petition may kindly be dismissed with exemplary costs. It is also
prayed that in the facts and circumstances of the present Case, any other
order(s) or direction as deemed {it and appropriate may kindly be passed in

ihe favor of the Respondent no. 2 in the interest of justice. ) I
-J\*— JUS—— £ x

o

. - {“ T .
RespondentNo.2.

o

Through

Counsel for Respondent No. 2
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BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL ZONAL
BENCH, BHOPAL (M.P.)

Execution Petition 2 of 2020
IN

Original Application No. 88/2015

IN THE MATTER OF:
Babu Lal Jajoo ...Applicant
Versus
State of Rajasthan & Anr. ... Respondents
AFFIDAVIT

I, Ramesh Chandra son of Late Shiv Dutt Naudiyal aged about 51 years, R/o
House no. B 619, Sector — 17, Vasundhara, Ghaziabad — 201012 also
duly authorized representative of the Respondent no.2, having its office at 12,
Jindal Centre, Bhikaji Kama Place, New Delhi - 1 10066 do hereby affirm and
state as under:-

1. That | am authorized representative in this case on behalf of Jindal Saw
Limited and fully competent to file present reply to the execution petition.

2. That the annexed reply has been prepared under my instructions. The contents
of the annexed reply have been explained to me and 1 have fully understood
them.

3. That the contents of reply to the execution petition from para 1 t0y) and
preliminary objection from para 1to & | are true and correct to my knowledge
and based on the records maintained in the ordinary course of business.

-y
DEPONENT

VERIFICATION

I, the above-named deponent, do hereby take oath and verify that contents of
this affidavit are true and correct to my personal knowledge and based on the records
maintained in the ordinary course of business and nothing has been concealed therein

and no part Eoﬂmogo is Mmﬁm ,fw o,

DEPONENT
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PLAf\ITATION DETAILS AT PATHOLA MAHADEV \
S.No, PLANTS NAME Clt.v.m | .

1 Kesiva Shama 1250
2 Kadam 840
3 Sesam | _ 1110
4  [Neem 1750
g | Alaéfoniya . g70
6 hKaranj 380
o 7 Mango | 500
8 Amrud © 620
9 Jamun . | 630
10  [Bel Pat.ra | . 350
. AL [chiku 100
2 |kt | 00
13 Ler..n_tm. | _ “ 200
14 Sitapﬁal | .. ' 300
o i5 | Sagwan | 200
16 Amlé 500
17 Apple Ber | 200

Total ' 10000

{ SAW prd.

' R en/der Gaut’s
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“% JINDAL SAW LIMITED
5ADAL 78

Tel: Fax: .
WORK ORDER AMENDMENT
Consignee Address :
Purchase Order No:4308003003 Verston 2 13.06.2016 Jindal Saw Limited-Bhilwara Jindal Saw Limited-Bhilwara
Effective Date:12.04.2016 ARAJ NO. 9697/6711,
NEAR TIRANGA HILLS,
Vendor ;3005139 VILLAGE PUR, TEHSIL & DISTRICT: BHILWARA
KHEMRAJ Bhilwara
VILLAGE DARIBA, VIA PUR, PANSAL Rajasthan - 311802 India
TINAVAT :08044-052269
BHILWARA 311802 CST NO :08044-052289
Raijasthan India PAN NO:AABCS7280C
Tel: 0784525987 9784525987 Excise Reg. No AABCST280CEMO18
Fax: ECC No:AABCS7280CEMO18
E-mail: Excise Range :SUBGROUP B-3
Excise Division :.LTU-DELHI, NBCC PLAZA, PUSHP VIMAR,
Sales Person: SAKET, NEW DELHI-110017
Contact No: Excise Commission (LTU DELHI
Your Reference;
Service Tax Reg. No.AABCS7280CSD0O17
Buyer Details :
Contact Person :Nishant Jain
Emaii Id mnishant.Jain@jindalsaw.com
Phone NofExtn :f Fax No:
Mobile No:8003658116

With reference to above mentioned order / contract and subsequent correspondence(s) amendment{s) e the following clause(s) are issued.

Qrder Valug Summary:

Amount {INR)
Grogs Value [ INR ) 245750.60
TOTAL ORDER VALUE 249750.00
IN WORDS, INR TWO LAKH FORTY-NINE THOUSAND SEVEN HUNDRED FIFTY AND ZERQ PAISE ONLY
Price Basis: Free on Road DARIBA VILLAGE
Payment Terms: AS BELOW
Payment to be released as per the actual weight received at JSL Site.
00010 GREEN FODDER SUPPLY DARIBA Quantity: 1.000 Activity unit
ftem Text: Providing Green Chara {Fodder} Te Darlba Village Cattles.
Rate / Unit Disc.fUnit P &F/Unit Total Amount
) 24975000 - - 0.00 0,00 249,750.00
Ser. No. Service Description Quantity UOM Rate Amount
This Service Comprises of
00010.4 GREEN FODDER SUPPLY DARIBA 67,500.000 KG 3.70 249,750.00
Scheduls Date Gluantity uom : Appllcable Tax :ZERO TAX (INPUT)
30.07.2016 1.000 Al
Existing values of this item :
Existing Order Quantity: OKG
Existing Total Amount: 0.00

For JINDAL SAW LIMITED

Authorized Signatory

Rep. Dffice : A-t, UPSIDC Ind). Arez , Nandgaon Road | Kosl Kalan , Dist:Mathura (W,P.), 281 403
Jindat Centre, 12 Bhikhaji Kama Place , Ramakeishra Puram (Wesl), New Defhi Delht, 110 068

Page 10f2



Continuation Shest For PO Mo, 4808003003

-A
o
(am)

Terms & Condltions : 7 g\

1} Arbitration:

All desputes arising out of this Purchase Order shall be amicably selfled by the parties themeselves; failing which the same shall be referred to the
Sole Arbitrator to be appointed by us; whose decision shall be binding on both the parties. The venue of arbitration shali be at New Delhi and the
language shall be English.The provisions of Arbitratlon and Concilliation Act, 1886 shali apply.

2} Force Majeurs:

The term #Force Majeure#f as employed herein shall mean Acts of God, War, Riots, Revolt, Fire, Flood and Acts and Regulations of respective
Governments of the two parties, namely the Buyer and the Supplier.

>In the event of either Party being rendered unable by Farce Majeure o perform any obligation required {o be performed by them under the Supply
Order, the relative obligation of the Party affected by such Force Majeure

shall upon notification to the other party be suspended for the period during which such cause lasts.

>Upon the occurrence of such cause and upon its termination, the Party alleging thal it has been rendered unable, as aforesaid, thereby shall notify the
other party in writing within 72 hours {Seventy-two haurs) of the alleged beginning and ending thereof, giving full parliculars and satisfactory evidence in
support of ils claim.

>Time for performance of the relative obligation suspended by the Force Majeure shall then stand extended by the period for which such cause lasts,
without any cost implication.

=If supply is suspended, the Force Majeure canditions lasting for more than two months, then the BuyerfSupplier shall have the option of canceling or
terminating the supply order in whole or part thersof at Buyer#siSupplierfis respective discretion without any liability at its part.

3) Contract Validity : 3 Months from the daie of Order.

Al ofher terms & conditions except above of the originat purchase order and subseguent amendment{s) shalfl remain same and unchanged.

For JINDAL SAW LIMITED

Authorized Signatory

Page 2of2



 ‘Total Land Area ; 100 Bigha.-

- Total Amount
o 59000000 0O 0007 . 590,00000
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W.RK ORDER

| ce nslg

Purchass Order No:4?
Effective Date:20.06.2(¢

Meridor 3003535
BHERU LAL MALS | Biwara -
NEAR POLICE. CHOKI, PUR Raj_a__sjt_ha'n.»'aj-:_aoz India

'BHILWARA BH!LWARA 37 1001
Ralaslhan india s
Tel8828100260 9829100260 -

Fax .
E-mail. P | Excise Range :SUBGROUP B3
: Excise Division :LTU-DELHI; NBCG PLAZA, PUSHP VIHAR,
. Sales Person: _ © BAKET, NEW DELHI-110617
Contact No: S " Exelse Cominission -LTU.DELHIE

Your Reference:
Senvice Tax -Rey. No.:AABCS72B06SD017
Buyér Oetaits
Coniact Parson :Niskant Jain
Emall 1d :hishant, Jam@;lndalsaw com
. Phane NolExtn fFax No

.._'Mobrle No: 8003698 118

We. are pleased to place.an order on'you for the foﬂomny mater]af isenvtco sithject to terms & condutuma and instructtons speciﬁed here in.

Order Value Summary:

- Amount (INR}.
Gross Value { INR ) - 740000,00
TOTAL ORDER vm.ug - ‘ _ _ 740000.00
IN WORDS, INR SEVEN LAKH FORTY THOUSAND AND ZERQ PAISE: iSE:ONLY
Price Bagis; Fréa orf Road PUR VILLLAGE
Payment Terms; ASBELOW _
After subrrigsion of wieekly running bill with duly verifed by, JSAW.Civil HOD; withiin 7 Days,
00010 Green Fodder Supply atNear watér tankpi. : B Guantity: 1.000 Activity unit
ftem Text: Providing Green Fodder at Pur Villige Catlies Near Waler Tank & Boundary.
Scope of Work;
iy Welgtxment of. Filled & Empty Vehichle shafl-be-done at JSAW Site.
il) Fodder:shall be provided. {0ty & Place)as per the Instruction given by JSAW CSR. Incharge,
‘iiy Unloading of Foitder at-desighated point..
Rate fUnit- Dis¢. fUpit P&F/Unit  Total Amount
370,000,00. 0:00 0.00 ‘370,000.60
Ser. No,  -Service Deseription Quantity  UOM Rate Amount
This Service Comprises. of o s
000101  GREEN FODDER 106,000.000 KG 3.70 370,000.00
Schedule Date Quantity UoM Applicable Tax :ZERQ TAX (INPUT)
a0,06,2017 1000 AU _
\7- ' ¢, ) For JINDAL SAW LIMITED
(‘L‘i/]é/(; S1iobAt
i . . . ) Authorized Sigriatoiy
?m'l iﬁnnﬁ,11?§§iﬁs"m' i _.tha ﬂ(fa’a'aaKf'Jv"'" DeliMata 0.p), 261463~

Hew Déthi, D 440 0&6
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106

Confinuation Sheet For PO No: 4808003139

00520 Gmen Fodder Supply:at Near’ Boundary, ot Quantity: .'1'.__(;_{36.-._Ac_ﬂ\_;ity unit.
" Rate { Unit Disc.fUnit P&F7Unit Total Amount
- 370,000,00 0.00 .00 370,000.00
[ser. No. Service Descripton Quantity Yo Rate Amount
This Service 'Comprises of ;
000104  GREENFODRDER © 1DO00DOSS KRG 370 370,000.0D
Seheddia Date Quantity Uom Applicable Tax ‘ZERD TAX {INPUT) -
30.08.2017 1:000 AU
Terms & Conditions
1y Arbitiation;

All despiifes anising out of this Purchase Ordér shall be-arficably seftisd by th patties themeseives; failing which the same shall be Teferred to the
Sole Arbitrator to be appoirted by uvs; whose dec‘sion shall be binding on bufh he. parties: The venue:of arbitration shall be af New Delhi and the
language shalt be English The provisions of Arbilration and Concilliation Act, 1988: shall.appli

2} Force Majeure:

The term #Force Majeure™ as employed:horein shall medn Adts:of God; War, Riots, Ravolt, Fire, Flood and Acts and Regulations of respecive
Governments of the two partiés, siarhely the Buyer and the Supplier:

>Inthe ‘event of either Party. bemg rendersd unabie: by Force Majeure to. pen’orm any cbligation required to be perdormed by. tnerm under the Supply
Order, the rélative obligation of the Parly affected by stich Force Majeure

shalf upon ngiification to the other party be susper:ded for the perlod dunng whmh such cause: 1asts,

>Upaon the oocitrence af:such cause and upan its teﬁninatton, the: Psrly aﬂegmg lhat t has bean rendered unable, ds aforesaid, thareby shalt notify the

‘other party in writing withzn 72 hours (Seventy-two hours) of thie: alleged beginning aind endifg thereof, giving full particulars and satisfactory evidence in
-suppurt of its claim.

>Time for pedormance of the retative obligation suspendad By the Force Majeure shall theri-§tand éxtended by thie périod for which such cause lasts,
without any cost implication,

>H.supply is suspended, the Force Majeure conditions Jasting for more thantwo fmonths, then the Buyer/Supplier shal[ have the option of canceling or
terminating the sapply.-order in whole of pait thereof at Buyers/Supipiiér's respective discration withous any iability at'its part.

3) Contract Validity: Order shait be valid titl: . Yearfrom the-date of order.

For JINDAL SAW LIMITED

- _ (}(0 1és
.Authorized sn%r';atmsr

il
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S ARA.H NO 6711,9697/671%; NR T
NEAR DEDHVAS PUR,SURAS; DHULKHERA SANSAL
LAMPIYA BHILWARA, RAJASTHAN 311602 INDIA,
Tel:01482.248417 Fax:

WORK ORDER
Purchase Order Not4808003128° ' . Jindai Saw lelted—Bhi!wara Jitidal Saw Limited-Bhitwara
Effective Date:20:06.201¢ | ARANNO. 95976711,
| NEAR TIRANGA HILLS,
Vindor 3005147 VILLAGE PUR,TEHSIL & DISTRICT; BHILWARA
PURAN:MAL MALY Bhilwaia
NEAR ROUISH CHOKI, PUR | Rajasthari - 311802 India
' TINVAT ;080443052769
- BHILWARA 31100t ‘GSTNG :08044-052269
Rajasthan India | ‘PANNO:AABCS 7280
Tel:9571280962 9571280962 Excise Reg, No.: ‘AABCST280CEMO18
Fag: ECC Na:AABCS7280CEMO18
E-mail; Excise Range SUBGRGUP B3

Excise Division L TU- DELHE, NBCC PLAZA, PUSHP VIHAR,

. Sales Person: - SAKET NEW DELH.1 10017
Contact No: Extise Gommission :LTU DELHI
Your Reference:

Service Tax Reg. No. AABCS7280CSD017
Buyer Detaits
‘Contact Pérson :Nishant Jain
Email Id:nishant Jein@jindalsaw.com
Phdné No/Extr 1/ Fax No:
 Mobilé No: 8003698116

We aro pleased to place. an mﬂer on youfar thé folfowing material !serwce subiect to terms & conditions and !nstmcﬁons specified hers in.

Order Value. Summary;

Amount (INR)
Gross Valre ("INR.')_ 740000.00
TOTAL ORDERVALUE " _ _ __740000.00
IN WORDS, INR SEVEN LAKH FORTY THOUSAND AND. ZERO PAISE ONLY _
Pnce ‘Basis: Free on Road SAMOD) 8. DARIBA VILLLAGE
Payment Tetms; AS BELOW
After submission of weakry mnmng bilf with duly vaﬂfad hy JSAW Civit HOB, 'within 7° Days
'aut_n 0 Graen Fodder Suppiy at Dariba Quantity: 1.000. Activity unit’
ltam Text: Providing Green Fodder at Dariba & Samoadi Viflags Cattles.
Scape of Wark:
i} Weighrmint of Filled & Emply Vehlchie ‘shall'be ddnie at JSAW Site.
I'!) Fodder shall be provided (Qty, & Place).as parthe lnslfuction gimr} by JSAW CSR Incharge.
) Untoadmg of Fadder at designated paint.
Rate - Unit Disc.iUnit P&F/Unit Total Amount
370,000:00 0.00 0.00 370,600.00
Ler'. No.  ‘Service Description Quantity .JoM Rate Amount
This Service Corprises of
000101 GREENFODDER. 100000000  KG. a.70. 370,000.06
Schedule Date Quantity UOM ( Appiicable Tax :2ERC.TAX. {mpur)
30.07.2017 1.000 : F}_ﬁ j .
_ c ‘For JINDAL SAW LINITED
/ G / / 6 3 ,oé 18
Authorized Sighatory

_ T T SR
ce.j%ggﬂagl:nm’mm{w B New
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... Continuation Sheet For PO No, 4808003136

. . e W
" ._'d_pé;itj_t‘y;: 1000 Activity-unit 5 /
Dise. 1Unit: PEFIUN  Total Amount
Bi00 0.00 $70,000:00
UoM  Rate Amount

90020 - GreenFoider Siipply at samont

Ser.No.  Service Deseription
"T‘.t'i_i_‘*s:_i_s:ia_rqi',c'e_:. Compiiges of . T e _
000101 GREENFODDER . 100000000 . Kg 370 370,000.00
ScheduleDate”  -Quantity Uom “Applicable fé-x-_.:zi?:‘hojw;(‘:_nmm'

30.06,2017 1,600 Al '

Terns & Conditions ;

1) Arbitration;
All desputes arising out:of this Purchase Order shall be.amicably seitled by the parties themeselves; fafling whick the same shali be referred to the
sinted ' rt:5hall b binding on both the paities: The-Venue of arbitration shallbe at Néw Deihi and the

tanguage shall be English The provisions of Arbitrétion #nd Condilliation Act, 1996 shall apply.

2) Force Majeure; .

Thé:te'rm\_#l?’n(patﬁqajéute?-as'em;‘:ioyed' Werein shall mean Acts of God, War, Riots, Revolt, Fire, Flood and Adts snd Régulations of respective

Governments of the two partiss, namelg the Buyer and the Suppier, _ o

:;!_n__tﬁe.eve_m of gither-Party balng;r'éﬁﬁe\_;rc_{dima___ by Force Majsiirs fo perform anyraﬁl’égi;ja"ﬁofi required to' be performed by them under the Supply

Order, the relative-obfigation.of the Parly affected by such Force Majeure _

shallupon aotification to-the other party be suspended for the period during which such caiise lasts..

>Upon the becurrence of such cause and upon 5 termination; the § lleging -t_h_'al'-i_t'has'-beaﬁiréﬁdered_ ungble; as aforésaid, thérehy shall netify. the

ather partyin writing within 72 hours {Seventy-two' Hours) of i_ﬁg_._}a?igggd'i_}eginning and ending thereof: giving full particuiars and satisfactory evidence in

suppottiofits claim, S e :

>Time for performance bf_!heire_la!i\.*e_cblfga'tibn_'su;penﬂqd by thé"dee'.MéEéUfe'éhai] 1hen stand-extended by the period far which stch cause lasts,

without any.cost implication.- : ' '

>if supply is:suspended, lhé.'Eor'be.-MéigL_lre._c:orja_d'i't'_lqns‘lasting for iﬁb#é"ﬂi’a’ﬁ"’twc}:_.months_; then the.Buye‘ﬂSﬂpp'lier- shdll have the option of cenceling or
discretion without-dny tiabitity.at its part,

terminatirig the'supply. ordaf it whola-or part _theraof'a_t'Bl_j'yé%isfsﬁppfueﬁg.fg;g}gqi

3)-Conteact Valiity: _
i} For Liné ftem No. 10: Order shall be valid-from 13.07 2018 10 12.07.201 1
i ForLing ltem No. 20: Order shall be validtilt 1 Yearrom the date of order.

i X

For JINDAL SAW LIMITED

| et
Authorized Signatory
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~7 JINDAL SAW LIMITED

ARAJINO 6711,8697/6711,NR TIRANGA HILLS g g

DAL s R DEDHVAS, PUR,SURAS, DHULKHERA, PANSAL
LAMPIYA BHILWARA, RAJASTHAN 311802 INDIA.
Tel:01482-248417 Fax:
WORK ORDER
BEili to / Ship to Address :
Purchase QOrder No:4808006570 Jindal Saw Limited-Bhilwara
Effective Date:13.04.2020 ARAJI NO. 9607/6711,
NEAR TIRANGA HILLS,
Vendor ;3008968 Bhilwara
UDAY LAL KEER Rajasthan 311802 India

DEWVA LAL, HAWELI KA CHABURTA, RAWLA CHOK SANGANER
PAN : AABCST7280C

BHILWARA BHILWARA 311001 GST Number : 08AABCST2B0C12ZF
Rajasthan India
Tel:9929878230 9929578230

Fax:

£-mail:Udaylalkeer 12@gmail.com Buyer Details :

GST Number ; Contacl Person :Nishant Jain

Sales Person: Email Id :nishant.Jain@jindalsaw,.com
Contact No: Phone Mo/Extn o/ Fax No.

Your Reference; Mobile No:BOD3698116

We are pleased to place an order on you for the following material /service subject to terms & conditions and instructions specified here in.
A) Vendor should mention the same SAC/ HSN Code in their Invoice as mentioned in our Order along with samg
tax. If any deviation in SAC/ HSN Code/ Tax then Vendor shouid take prior confirmation from purchase
department for providing the services/ dispatching the material, failing which the additional cost incurred by
JSAW due to non-availability of input tax credit, shall be recovered from the Vendor.

B) You should despatch the material along with E-way bill in case basic Invoice value exceed Rs. 50,000/, failing
which all liability arising out of this shall be of supplier only, which also may cause delay in Payment.
Order Value Summary.

Amount (INR)
Gross Value { INR ) 2117000.00
TOTAL ORDER VALUE 2117000,60
N WORDS, INR TWENTY-ONE LAKH SEVENTEEN THOUSAND AND ZERO PAISE ONLY
Price Basis: Free on Road FOR Bhilwara Sites
Payment Terms: AS BELOW

Payment shall be released as per the actual weight received at JSAW Site along with submissian of monthly bill duly verified from Head Civil
dept. within 7 days.

Note: JSAW shall deduct & retain the amount from contractor's monthly bills equal to 10% of the tetal basic order value and release the retention
amount after successful completion of contract.

CPBG/ Security Clause: JSAW shall retain 10% of the tolal basic order value which will be deducted from the contactor's monthly running bills,
JSAW shall not pay any amount to confractor until 10% of the basic order value gels deducied starting from first bill,
Retention amount shall be released after successful completion of contract.

o

Henceforth, JSAW will release all your due payments through electronic mode only. Therefore, please provide your company's bank account
details on your company's letterhead duly signed & stamped in the atlached format failing which JSAW will not be able to release your any due
payment, The required details in the prescribed format must reach to JSAW within 7 days of issuance of the order. Pis ignora this clauss if the
required details have already been furnished by you as prescribed above, ‘

Warranty:

For JINDAL SAW LIMITED

Authorized Signatory

" Rag. Offige - A1, UPSIDG Indl, Atea , Nandgaon Road | Kosi Kalan , DisttMalhura {LLP.). 281 403
Jingal Centre, 12 Bhikhajl Kama Place , Ramakrishna Puram {(West), tew Delhi, Delhi. 110 066

FORMAT NO. JSAW/PUR/O14/1G0
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Gontinuation Sheet For PO No. 4808006570

-A
-A
=)

Not Applicable
Liguidated Damage Clause:
Not Applicable

2]

00010 Supply areen fodder water tank,pur Quantity: 1.000 each
ltem Text: Providing Green Fodder al Near Water Tank, Pur Vitlage

Scope of Work:

iy Weighment of Filled & Empty Vehicle shall be done at JSAW Site.

iiy Fodder shail be provided (Qty. & Place) as per the instruction given by JSAW CSR Incharge.
iiiy Unloading of Fodder at designated point

i) Weighment of Fillad & Empty Vehicle shall be done at JSAW Site.
ii} Fodder shall be provided (Qty. & Place) as per the instruction given by JSAW CSR Incharge.
iti) Unloading of Fodder al designated point

Rate { Unit Disc. /Unit P &F/Unit Total Amount
529,250.00 0.00 0.00 529,250.00
[Ser. No. Service Description Quantity ucm Rate Amount
This Service Comprises of
00010.9  Green Fodder 182,500.000 KG 2.80 529,250.00
Schedule Date Quantity Uom HSN/SAC: EXEMPTED Applicable Tax :Exempted / Nil Rate Supplies
12.04.2021 1.000 EA
00020 Supply green fodder near Boundary,Pur Quantity: 1.000 each
Item Text: Providing Green Fodder at Near Boundary Wall, Pur Village
Scope of Work:

it Weighment of Filled & Empty Vehicle shall be done at JSAW Site.
liy Fodder shall be provided {Qty. & Place) as per the instruction given by JSAW CSR Incharge.
ity Unlpading of Fodder at designated point

Rate / Unit Disc. /Unit P &F/Unit Total Amount
529,250.00 0.00 0.00 529,250.00
iSer. No. Service Description Quandtity Uom Rate Amount
This Service Comprises of
00020.1  Green Fodder 182,500,000 KG 2.90 529,250.00
Schedule Date Quantity UOM HSNISAC: EXEMPTED Applicable Tax :Exempted / Nil Rate Supplies
12.04.2021 1.600 EA
00030 Supply of green Fadder Dariba Vill o Quantity: 1.000 each
Item Text: Providing Green Fodder at Dariba Village Catlles
Scope of Work:

Authorized Signatory

Rate / Unit Disc./Unit P &F/Unit Total Amount
529,250.00 0.00 0.00 529,250.00
Ser. No. Service Description Quantity uom Rate Amount
This Service Comprises of
00030.1  Green Fodder 182,500.000 KG 2.80 529,250.00
Schedule Date Quantity UOM HSNISAC: EXEMPTED Applicable Tax :Exempted / Nil Rate Supplies
12.04.2021 1.000 EA
00040 Supply of green Fodder Samodi Vill Quantity: 1.000 each
Item Text: Providing Green Fodder at Samodi Village Cattles
Scope of Work:
For JINDAL SAW LIMITED

FORMAT NOQ. JSAW/PUR/014/100 Page 20t 9




1 1 1 Continuation Sheet For PO No. 4808008570

i Weighment of Filled & Empty Vehicle shall be dene at JSAW Site. o
i) Fodder shall be provided (Qty. & Place) as per the inslruction given by JSAW GSR Incharge.
iili) Unloading of Fodder at designated point

Rate / Unit Disc.fUnit P&F/Unit Total Amount
529,250.00 0.00 0.00 529,250.00
Ser. No. Service Description . Quantity uam Rate Amount
This Service Comprises of
000401 Green Fodder 182,500.000 KG 280 529,250.00
Schedule Date: Quantity YoM HSN/SAC: EXEMPTED Applicable Tax :Exempted / Nif Rate Supplies
12.04.20621 1.000 EA

Sub: Work Order for Providing Green Fodder at Pur, Dariba & Samodi Village.

Ref: As per your initial Offer Dt. 12.03.2020 & subsequent discussion with you.

Our Indent No.: 2002006706 Dt. 17.03.2020 [Civil).

1} Above Unit Price shall remain fixed and firm till the completion of this wark order and the above unit price is excluding Tax, which shall be paid exira
against submission of proof of deposition of the same, Tax depositton proof shall be provided by contractor for their previous bills before clearing their
subsiguent bills to JSAW.

2) TDS shall be deducted as appiicable and necessary certificate will be provided by JSAW.

3) Work Contract Tax: WCT will bs deducted as applicable and no refund/claim will be admissible.

4) The order wilt be treated as unit rate contract,

5) Insurance: You shall arrange the insurance of your tools & equipment in use al site, along with that of labors during the execution of work at JSAW
site. You shall also be respansible for third party liabifity for your equipment & manpower. You shall be responsible for all risks & consequences for
gross negligence on your part.

) The quality of the work shall be approved by JSAW / Any Third Party Agency.

7) You shall ensure safety of your workmen and the equipments while exacution of the work. You shall abide with all safety regulations laid down by the
Rajasthan and Indian govi. you shall carry out the required formalities for obtaining labour license, insurance, PF ete, as laid down by the Rajasthan
and Indian govt. you will ensure strict adherence to the applicable statuary laws including workmen compensation policy. You shall take necessary care
while execution of the work for ensuring safety of your and our workmen/staff and equipments. All safety compliances for the workers shall be under
your scope,

8) You will not sublet or assign this order to any other person/party without our prior written consent

9) In JSAW Scope:
i) Fodder Qty. & Place shall be instructed by JSAW CSR Incharge.

10} in Vendor Scope:

i} Weighment of Filled & Empty Vehicle shall be done at JSAW Site.

i) Fodder shall be provided (Qty. & Place) as per the instruction given by JSAW CSR Incharge.

fii} Unloading of Fodder at designated point

113 Order Validity: Uplo 12.04.2021

12) Completion Period: You shall plan the entire wark, in such a manner that the total work shall be completed as per JGAW requirement.

13) Site Mobilization: Order validity from the dale of notice to proceed or date of commencement of work

14} The copy of Invoice shalt be addressed to:

For JINDAL SAW LIMITED

Authorized Slgnatory

FORMAT NO. JSAW/PUR/014/100 Page 3of 9



112 Continuation Sheet For PO No. 4808006570

JINDAL SAW LIMITED,
ARAJI NO. 6711,9697/6711ETC., TOT. AR.COV.IN ML.NO.B31/05 & 627/05, q] /
NEAR TIRANGA HILLS,

NEAR DEDHVAS,PUR, SURAS,DHULKHEDA PANSAL LAMPIYA,

VILLAGE PUR,

BHILWARA # 311 802 RAJASTHAN

15) Risk Purchase: If Contractor/ Vendor fails to complele the Service wilhin the stiputated completion time period OR if completed the senvice within
stipulated completion period but not found as per desired specification & quality, JSAW reserves the right to get this senice completed from alternative
sources at the vendor's risk, responsibility and cost. Any exira cost incurred to gef the service completed from atternalive source will be recovered from
Contractor/ Vendor, if necessary by due legal process.

16) Escatation Clause: The Contract Price shall remain firm and not be subject to any cost escalation during the term of this Contract

We hope that you will find the above in order and as per our discussions.

Order Acknowledgement: Please acknowledge receipt of the order & send order confirmation within 03 days of receipt of the order via Email, failing
which it shall be assumed as confirmad & having accepted by you.

For JINDAL SAW LIMITED

Authorized Signatory

FORMAT NQ. JSAW/PUR/14/100 Page 4ot G
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Annexure 1 for PO No.:4808006570
JSAW'S GENERAL COMMERCIAL TERMS & CONDITIONS FOR SERVICE 9\2‘
{IF NOT SPECIFIED OTHERWISE) _

1. Price: The order will be treated as unit rate contract as per BOQ rates. Prices are Firm and fix basis and shafi nol change during the course of
execution of this Wark Order and the above tetal basic contract value shall be inclusive of il taxes; duties, cess. any other statutory taxes for
manpower and materials etc., but excluding of GST,

2, Insurance: Confractor shall arrange for the insurance of their tools & equipment in use af site, along with that of labours during the execulion of work
at JSAWY site. Contractor shall also be responsible for third party liability for his equipment(s) & manpower. Contractor shall be responsible for all the
risks & consequences for gross negligence on his par.

3. Goods and Services Tax (GST): Seller has to strictly follow their tax liability as per GST act effective from 1st July-2017. Major points are covered as
under and if anything is missed out or any amendment in GST act to be followed by Seiler.

3.1 Indigenous supplier shall be entertained only if the vendor has a valid GST registration number, which should be clearly mentioned in the offer.

- If any specific exemption is available at Supplier's end, a declaration with due supporting decuments need to be furnished by supplier for considering
the offer.

- If JSAW finds any specific exemption in any of thelr project against Government Noltification, then Seller shall have to follow the cost effective tax
pracedure and documentation, s0 JSAW can avall maximum tax bensfits.

3.2 Suppliar shail mention their GSTN registration number in all their invoices and invoices shall be in the format as specifiediprescribed under GST
laws. Invoices shall necessarily contain Invoice number {in case of muftiple numbering system is being Tollowed for biliing like SAP invoice no,
commercial invoice no etc., then the Invoice No which is linkedfuploaded in GSTN network shali be clearly indicated), item description as per Order,
Quantity, Rate, Value, applicable taxes with nomenclature (like IGST, 3GST, CGST & UTGST) separately, HSN/ SAC Code, etc.

3.3 All invoices shall bear the HSN Code for each item separately {Harmonized System of Nomenclaturelf SAC code (Services Accounting Code).

3.4 A declaration to the effect that all invoice patticulars arefwere uploaded in the GSTN network! portal & all tax liability as per GST rules and
regulations have been and will be discharged, shall be mentioned in the invoice. If not mentioned in the inveice, a separate declaration shall be
submitted as per the requirement of JSAW.

3.5 All documents like Test Certficate, LR copy, GuaranteeM arrantee certificate, work completion certificate, any olher document mentioned in Order,
shall be sent along with the vehiclsiconsignment. For all consignments received within the calendar month, input credit will be availad within that month
in line with monthly refurns filing cycie. In case of any discrepancy in the document or non-submission of documents mentioned in the Order, then
JSAW will not be able to accept or account the material, in such case availing of tax credit will be deferred to next month or so.

3.6 In case of discrepancy in the data uploaded by supplier in the GETN portai or in case of any shortages or rejection in the supply, then JSAW will
not be able to avail the tax credit and will notify the supplier of the same. Supplier has to rectify the data discrepancy in the GSTN portal or issue credit
note (details to be uploaded in GSTN portal) for the shortages o rejections in the supplies, within the calendar month notified by JSAW.

3.7 For any such delay in availing of input tax credil / non availability of input tax credit for reasons attributable 1o supplier (as mentioned above), same
shall be recovered from supplier,

2.8 TDS shall be deducted at source as applicable and TDS deduction certificate will be issued.

3.9 1f some of the goods and services, which have still not covered under GST aci, on those goods and services, following shall be applicable:

- Tax shall be paid extra as applicable against submission of proof of depaosition of the same. Tax deposition proof shall be provided by the Contractor
for their previaus bills before clearing of their subsequent bills to JSAW in normal course. Your Payment will not be held if you are not able io deposit
Tax deposition challans against previous RA Bills due to unavoidable circumstances, but Proof of all previous Tax deposition Challan will be submitted
before clearance of Final bills.

4, Contract Security Guarantee {CPBG): Gonlractor shall submit a contract performance Bank Guarantee {CPRG) for 10% of the Total Conltract basic
value as per JSAW's standard format, which shall remain valid till the completion of work / job plus 01 month of claim period, CPBG shall be
applicable, if basic order value is more than Rs. 1.00 Crore.

5. Mohilization Time: 02-07 days from the dale of issue of work order, if not specified otherwise.

6. Work completion schedule: Timely completion of the work / job is the essence of this contract and shall be rigidly followed.

7. Liguidaled Damages: Liquidated Damage will be applicable if there is a defay beyond the agreed ompletion pericd and shall entille JSAW ta deduct
LD @ 1% of total basic erder value per week or part thereof delay, subject to a maximum of 10% of the total basic order value. LD shall be deducted
from any amount payable to the supplier. However, if there is delay in providing clear fronts from JSAW and for any other reasons solely attributabie o
JSAW (Refer Completion Time Clause), the same shall be added in the sompletion period and accordingly LD shail be applicable.

8, Payment Term: o

(A) 90% payment will be released within 15 days of submission of R. A, Bill to JSAW Project inchargef HOD duly approved and cerlified by JSAW
Project In-charge/HOD.

(B} 10% amount will be released after total completion of job and adjustment of LD Penalty, if any, duly approved and certified by JSAW Project
In-chargefHOD. This payment shall be released against submission of PBG of equivalent amount as per JSAW's standard format, which shall remain
valid tifl 12 months from date of total job completion.

Note: At the time of submission of each R.A Bl to JSAW, Contractar has to submit reconciliation staternent of free Issue rnaterizls duly approved /
cerfified by the Project / Plant in-charge.

{A) JOB EXECUTION

1) Completion Period: Timely completion of the work is the essence of this contract. Contractor shall, at all time mobilize sufficient resources for timely

For JINDAL SAW LIMITED

Authorized Signatory
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Annexure 1 for PO No.:4808006570 Q Q

completion of the work. Compfelion Period shall be as follows: ——t
Entire work shalt be completed by as per agreement including the time period of mobilization time of release of Work Qrder subject to availability of
material {in JSAW scope of supply) and site in cleared condition.

Contraclor shall start the Job execution immediately after release of Work Order in consultation with JSAW Project In chargefHOD and all milestone
dates shall be reckoned accordingly. Soft copy of WO sent by mail and received by the contractor will be considered for commencement of activities in
consullation with JSAW,

Special Condition: Though the final comptetion schedule is defined as above, Contractor shall mobilize additional manpowerfresources as directed by
JSAW Project / Plant Incharge to expedite the Job, if required. In case the Contractor fails to deploy such additional requirements, JSAW shall be at its
liberty to either cancel the Crder or deploy additional resources at the cost of Contractor to maintain the revised work complefion timeline, if required.

2) Mobilization: Contractor shall mobilize the complete manpower and machinery at job site as per agreement from Lhe date of issue of work order.

3) Resources: Contractor shall deploy adeguate Manpower, Equipment, Breakers, Dumpers, Tractor Trolleys, Hydra Cranes, todls, Tackles,
consumables & Scaffolding material, etc appropriate to the job for carmying out the execution of work. JSAW will not provide any type of
todls/equipment etc for this job.

4) Additional Resourcas: if it is identified that additional manpower &equipment are required to be deplayed in order to complete the targeled job as per
schedule, Contractor shall deploy and mobilize such additional manpower & equipment immediately to avoid any such job schedule delay at Site
without charging an exira cost to JSAW except Special Machines identified and agreed by JSAW.

8} Quality of job: Entire job shail be completely as per the Technical Specifications/guidance provided by JSAW. The quality of lhe work shall be
approvad by JSAW / Any Third Party Agency deputed by JSAW.

§) Quantity of Job and Quantity Variation: The Job Work shall be taken up strictly as per the Work Order; any upward variation in the quantities
menticned shall be taken up immediately with the concemed site in charge and shoutd be addressed to him in writing well in advance.

7} Additional Quantity { ftem: Any extra work if required 1o be taken up apart from the jtems mentioned in lhe BOQ, shall only be executed after receipt
of work order Amendment from JSAW.

8) Contractor shall maintain measurement beokirecord in the format specified by JSAW for job work on daily basis and get the same certified/verified
by JSAW site in-chargefengineer. Contraclor shall submit daily report to JSAW in approved format giving the progress of job work activities. Contractor
shall altend progress review meeting as desired by JSAW and shall also take suitable action as reviewed in the meetings and suggested by JSAW for
expediting the work,

9) JSAW shall review pericdically the progress of work. JSAW reserves the right o off foad part or full quantity of the work under Contractor's scope 10
any other agency, if

i. The contractor does not achieve the required progress and/or

ii. Quality of work is not satisfactory.

10) JSAW reserves the right 1o short close the contract without giving any reasons.

11} The security of all your assets, equipment and the bought out items, which will be under your possession, shall be under your scope,

12) All clauses including wastage clause shalt be applicable as per JSAW's specifications. Contractor shall bring specific cases lo our notice, in case
waslage exceeds the specific norms.

13} All work will be carried out by the contractor under the supervision of JSAW engineer(s) and contractor will have no authority to take cut any
material from JSAW Site.

14} Contractor's Staff, Workers & Labors will not be allowed from the faciory gate wilhout Safety Helmets & Safety Shoes.

15) Child Labors are strictly prohibited.

16} Ladies L.abors / Workers with their Children will not be allowed to wark at site,

17} Height {Height Permission required above 3.0 Mirs Leve!) permission wili be taken from JSAW before engaging labars / Workers for working at
height.

18) Barricading shall be done by contractor at work stations/site by safety Tape / Ribbon Contractor's scope.

19} Day to Day site housekeeping shall be in Contractor’s scope.

20} Without Site Inchargs, required Numbers of Site Engineers, Store Keeper & Site Supervisors Contractor will not be allowed to work at site.

21) Complete surveying, marking center line on foundation, Prepating Protocol are all in contractor scope of work,

(B) JSAW SCOPE OF WORK AND MATERIAL:

As mentioned in Enquiry and agreed during finai negotiations.

{C) CONTRACTOR'S SCOPE OF WORK AND MATERIAL:

As mentioned in Enquiry and agreed during final negotiations.

(D} WARRANTY (DEFECT LIABILITY):

The Contractor warrants the quality of the Works under the Scope of Works for a pericd of 12 months from the date of cerlifications of final bill, against
defective material, poor workmanship. In case the Works show any defect arising out of defective material, and/or poor workmanship during the
warranty period, the Contractor shall take immediate step for rectification within 7 days of observance of such defect, free of all cost against written
communication from the Company (JSAW YEngineer failing which the Company (JSAW } reserves the right to carry aut rectification/ replacement at the
risks and cost of the Contractor and recaver the expenses from the Contractor's dues to lhe Company (JSAW) / group Company {JSAW) /if any for
other means, as deemed fit per terms of the contract. Should any defeclive work have been done by the Contractor shall be liable to make good the
same in the same manner as if the work has been done and the materials supplied by the Contractor itself. The Conlractor shall remain liable under

For JINDAL SAW LIMITED

Authorized Signatory
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the provisions of this clause notwithstanding the payment of any intermediate bills or settlement of the final bill.

(E) INSPECTION, SUPERVISION AND TEST:

JSAW / Consultant of JSAW / any nominated third party inspection agency shall have the right of inspection and supenvision of the process adopted by
1he Contractor for the execulion of the works at various stages. In case the job process adopted is not found suitable and commensurate with the
desired paramaters, the Contractor will be advisad to adopt the correct process which will be binding on the Conlractor. JSAW's decision regarding the
quality of work and its acceptability shall be final and binding on the Conlractor.

{F) SITE CO-CRDINATION:. :

Contractor shall Co-ordinate with JSAW Site in-chargefengineer for all activities like Mobilization of manpower, Site Clearance. Scope of Wark,
Process. Execution Schedule, Technical clearance, Bill Passing etc. related to execulion of the Work at site,

(G} INVOICING / CONSIGNEE DETAILS:

Shall be mentionad / as mentioned in page 1 {front page RHS top corner) of the Order.

{H) CODE OF CONDUCT:

If any person{s) of Confractor is found involved in activities which are not ethical like bribing or malpractices, moral turpitude during the execution of
WO, in such a situation, JSAW shall have the discretion of penalizing such person(s) andfor ask the Contractor to make suitable replacement without
upsetting completion schedule and quality of Works and also such activities shall entitle JSAW 1a terminate this Work Order.

{1} 1f Contractor / Vendor fails to complete the Service within the stipulated completion time period OR if completed the service within stipulated
completion period but not found as per desired spacification & quality, JSAW reserves the right to gel this service completed from alternative sources
at the vendor's risk, responsibility and cost. Any extra cost incurred 10 get the service completed from alternative source will be recovered from
Contractor f Vendor, if necessary by dus legal process.

{J) ARBITRATION:

It any dispute or difference of any kind whatsoever shall arise between the Company (JSAW) and the Contractor for the performance of the Contract
whether during the progress of Works or after completion during Defect Liabiiity Warranty period or whether before or after the lermination,
abandonment, it shall be resolved, in the first instance, by discussion between the Company (JSAW) and the Coniractor. In the event such dispute or
difference cannol be resclved within 45 days of commencement of such discussion, it shall be settled by Arbitration, Sole arbitrator to be appoinied by
JSAW under the provisions of Arbitration and Conciliation Act, 1996 of Gowt. of india and any statutory modification thereof. The arbitration award shall
be final and binding on the parties and loosing party will bear the cost of arbitration.

{K) CIVIL JURISDICTION;

This Contract shalt be governed by and interpreted in accordance with the Laws of India and shall be subject fo the exclusive jurisdiclion of the Courls
of New Dethi. AR

{L) INTELLECTUAL PROPERTY RIGHTS:

Contractor shali warrant that service given by them do not infringe any design, Patent or trademark of any hird party & in event of any ¢laim, loss or
damage suffered by the company or any infringernent action being taken against the company by third party, the same shall be detended at
contractor's cost & contractor undertakes ta indemnify the company for any such loss or damage.

(M) INDEMNITY:

Supplier shall indemnify, defend & hold harmless purchaser & purchaser's affiliated corporation & their officers, directors, employees & agent against
& in respect to any & all claims, demands, iosses, cost, deficiencies, including interest, penalties & reasonable atiorneys’ fee arising as a resuli of orin
connection with any breach of supplier, or failure by supplier to perform, any of its representation warranties undertakings or other obligation under this
agreement, any claim, should, injuction of other relief arising out of any claim that the goods are any process, technique, or mean of manufacturer
adopted by supplier with respect to the goods infringes or violated any IPR. Such indemnification shall survive the expiration of termination of this
agreement.

(NY CONFIDENTIALITY:

All drawings teols and samples provided by JSAW to supplier for executing this order shall be our

exclusive property & shall be returned to company (JSAW ) immediately on completion of this order. All tools will be maintained by you & in the event of
damage or loss Supplier shall make goed the same. Under no circumstances you shall disclose to third party(ies) the informalion contained in our
drawings / specifications without prior consent in writing.

(O} SAFETY/HYGIENE:

Contactor should oblain Safety clearance from safety Dept. of JSAW prior to commencement of the work at site without fail. User Dept. must seek
necessary safety clearance obtained by the contractor before permitting him to start the work. [f if is found thal contactor has started the job at site
without safety Department's clearance, in that case HOD of concemed depariment can impose appropriate penalty.

Annexure 1 for PO No.:4808006570 Qé

Further, the Contractor should abide by the standards of safety, Cleanliness, hausekeeping issued by JSAW lime to time and shalf follow Hygiene
norms as per guidance from JSAW slte in-chargefengineer. Gontractor shall ensure safety of his warkmen and the equipment while execution of the
work. Contractor shall abide with alt safety regulations prevalent in JSAW and also {aid down by the Rajasthan and Indian Govi.

Contracior shall adhere to and ensure compliance to following specific points without fail:

i} The safety requirement should be strictly adhered to i.e. basic requirements like helmets and safely shoes are to be supplied by contractor to their

For JINDAL SAW LIMITED

Authorized Signatory
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Annexure 1 for PO No.:4808006570 C? ¥
workmen. If any worker is found at the work spot withoul basis safsty appliances, JSAW can provide PPE to the worker and deduct cost and penalty
from the contractor.
ii} All the safety equipment viz. safety shoes, helmet shall be as per requirement under the provisions of policy made out for ISO#14001 & 45001. The
quality of safety appliances should be of reputed make only confirming to IS with 131 mark wherever applicable and subject to its approval of JSAW's
Safety Depariment.
i) Work permit, shul down permit, isolation permit, height permit should be obtained before commencement of work at site,
vi)Proper housekeeping shall be maintained at the work spot on regular basis.
iv) The contractor shall comply with all safety rules and regutations laid down under DGMS, 'Factory Act and other rules applicable for working in the
mines and its subseguent amendment. The violation of the same will not be allowed and non-compliance will attract penalty fixed by
Engineer-in-charge as the case may be.
v) While using and carrying out any job if any equipment/ instaliation gets damaged or lost by coniractor due 1o negligence, JSAW may recover the
actual cost from the contractor.

Apart from abova the following Standard Safety Guidelines (as applicable and advised by JSAW) shall be applicable and Contractor shall ensure
compliance in day to day working and Contractor shall ensure compliance of all the Safety pointsfclauses as per under mentioned delails at workplace /
site to protect their workmen from any probable Hazard f danger likely to cause/result any physical injury or health problem to them:

1. Contractors shall meet all legal/ statutory requirements as per guidelines given by JSAW HR Dept.

5 Cantractors shalt ensure that all their new staff & workmen are medically examined by Doctor (Registered Medical Practitioner of MBBS fevel) &
related proof are submitted at Dispensary of Jindal Saw Ltd, Bhilwara before commencement of work.

3. Contractors shall ensure that all their staff & workmen get safety orientation from EHS Dept. before they are sent to work place.

4. Contractor shail ensure that their staff & workmen are issued proper ldentily card before they are sent to workplace in the plant,

5. Conlractors shall ensure that their staff & workmen do not wear toose cloth when coming in the plant.

6. Contractors shall also appoint Safety supervisor (approved by EHS Dept.) who will reguiarly supervise / monitor the wark place & maintained good
standard of safety thre' compliance of all the safely norms .

7. Contractors shall ensure that their workmen does not carried out any repair, rectification, maintenance work on running, energized machine
fequipment .

8. Contractors shall ensure to have proper means |.e. scaffolding parts, standard ladder, hanging platiorm, winch, hoisting arrangement when work is
carried out at height,

9. Contractors shall maintained proper & safe stacking of material in their work place.

10. Contractors shafl ensure that workmen under his control do not corne under the infiuence of intoxicants.

11. Cantractors shall ensure that their workenen do not use Mobile phone in hazardous area or during carrying out any activities.

12. Contractors shalt ensure that each & every "near miss”, incident is reported to EHS Dept. & further to take correclive & preveniive measures as
advised by EHS Dept. within stipulated period.

13. Contractor shall be fully responsible for accidents caused due to him or its agents workmen's negligence or carelessness in regard o the
observance of the safety requirements and shall be liable to pay compensations for injuries.

14, Contractors shall ensure that whalever equipment machine brought in the plant for carrying aut any activities in the plant are inspecled by EHS
Dept. All revolving, drive parts, (ransmission parts, electrical terminal, fan etc of the machine must have proper & rigid guard as well as adequate
earthing when used in the plant.

15. Contractors shall ensure that all their equipment, machine run by power gets power supply though Electrical Dept. of Jindal Saw Lid.

16. Contractors shall ensure that all welding cables must be in good condition. Earthing leads to be connected through clamps to avoid loose
connection.

17. Contractors shall ensure that mobils crane, Hydra crane and lifting tools & tackle ( wire rope slings, chain slings, chain puiley block, D-Shackle, Eye
bolt, Plate clamps, etc. } must have valid test certificate issued by competent authority.

18. Contractors shall ensure that vehicles { equipment {Mobile Crane, Hydra Crane, Poclaine, Dumper, JCB, Breaker Machine eic) deployed at the sile
maintain following important things,

- Al deployad vehicle must have important documents e.g. RC, PUC, Fitness certificate.

- All Vehictes must be in perfect order. Damaged Vehicles not lo be deployed at the site,

- Vehicles running in the plant will not cross safe limit i.e. 20km/hr.

- All Operators / Drives must have heavy duty driving license.

19. Contractors shali ensure availability of First Aid Box at his workplace site.

20. Contractors shall ensure that area under demolition is carefully barricaded, its power fine is completely disconnected & no unwanted persons are
allowed there in & caution board is displayed accordingly.

21. Contractors shall ensure foliowings during grindings at his workplace.

- Suitable guard on grinding wheel of portable grinding machine.

- Use of grinding whes! as per rpm of grinding m/c.

- Grinding whee! must be of standard company as per 1S Code & within expiry date. Grinding wheet of expiry date not to be use.

For JINDAL SAW LIMITED

Authorized Slgnatory
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(P} FORCE MAJEURE:
i) The term #Force Majoure” as employed herein shall mean Acts of God, War, Ricts, Revolt, Fire,
Finod and Acts and Regulations of respective Governments of the two parties, namely the Buyer and the Contractor,
i} In the event of either Party being rendered unabile by Force Majeure to perform any obligation
required o be performed by them under the Work Crder, the relative obligation of the Party affected by such Force Majeure shall upon nofification to
the other party be suspended for the period during which such cause lasts.
iii) Upon the ocourrence of such cause and upon its termination, the Party alleging that it has been
rendered unable, as aforesaid, thereby shall notify the other party in writing within 72 hours
{Seventy-two hours) of the alleged beginning and ending therecf, giving full particulars and
satisfactory evidence in support of its claim.
iv} Time for perfarmance of the relative obligation suspended by the Force Majeure shall then stand extended by the period for which such cause lasts,
without any cost implication.
v) If job work is suspended, the Force Majeure conditions lasting for mere than two months, then the Buyer shall have the option of cancelling or
terminating the work order in whote or part thereof at Buyer's discretion without any liability at its part.
(Q) STATUTORY REQUIREMENTS:
Contractor has to submit the authentic copy of foflowing before commencement of work at site:
i} Applicable Workmen's Compensation Insurance (WGI) policy {to be taken from any General Insurance Co.), of adequate value commensurate with
risk involved in the job
ii} License for Labour Laws (as per Labour Contract Act of State/Central Gowi., as applicable) and compliance under this Act.
fif) Statutory compliance under Provident Fund (PF) Act and ESI if and as applicable.
iv} Statutory compliance under Minimum wages Act {State / Central Govt. as applicable).
v} Statutory compliance under Payment of Wages Act.
vi) Child Labour is strictly prohibited under Labour laws & contractor shall nat employ any child labour.
(R} ASSIGNMENT & SUBCCGNTRACTING: Order / contract cannot be assigned by Supplier 1o any third party without prior consent of the company
(JSAW}
(S) LODGING AND BOARDING.
You will have io make your own lodging and boarding arrangements for your team at site.
(TYSECURITY:
You will make own arrangement for required security services for the security of your men, material and equipment at site and will avoid theft during the
execution of Work Order. In the event of any toss of material, JSAW shall not be held liable.
(U TERMINATION:
JSAW shall reserve the right to terminate the contract with the notice period of 15 days without
assigning any reason.
(V) RISK PURCHASE:
If Contractor fails to complete the Senvice within the stipulated completion time period or, if completed the service within stipulated compistion period
but not found as per desired specification & quality, JSAW reserves the right to get this service completed from alternalive sources at the conlractor's
risk, responsibility and cost. Any extra cost incurred 1o get the service completed from alternative source will be recovered from Contractor / Vendor, if
necessary by due legal process.
(W) ESCALATION CLAUSE : The Contract Price shall remain firm and not be subject to any cost escalation during the term of this Contract

For JINDAL SAW LIMITED

Authorized Signatery
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dfafed 4ft & e agury A8 § T B BRI 30 e TR @1 BHET (DEMARCATION)
PR G AR

T~ EHY U3 BAE [SL/BHL/2017/1694 F2eias 28-1 1-2017, 1701 57 04-12-2017, 1710 =i
20122017, 1730 o4 23012018, 1744 f2AFF 18022018, 1749 e 16.03.2018, 1758
e 16.04.2018, 1766 2T 26052018 1781 fEwiE 28.06.2018, 180C '&1&F 31072018
w11 AT 31.08.2018, 1827 BHF 01.102018 Td 1832 T&AIE 15112018 & BR 7|

G e fen Gt R B ovefm sRe o, (NGT) o & Brdepdgene e
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